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(2010) 05 MAD CK 0036
In the Madras High Court
Case No : Writ Petition No. 11253 of 2010

C. Shanmugam APPELLANT
Vs

The Chief Engineer, Tamil Nadu Electricity Board and The RESPONDENT
Superintending Engineer, Tamil Nadu Electricity Board

Date of Decision : 27-05-2010

Acts Referred:

Citation : (2010) 05 MAD CK 0036
Hon'ble Judges : D. Hariparanthaman, J
Bench : Single Bench

Advocate : G. Ananda Kumar, for the Appellant; No appearance, for the
Respondent

Judgement

D. Hariparanthaman, J.—These Writ Petitions have been filed for issuance of a
Writ of Mandamus, directing the second respondent to include the names of the
petitioners in the Contract Labourer's Identification List of the second
respondents circle and absorb them into the Board as per the Board
Proceedings.

2. The petitioners states that they are working as Contract Labourers in the Tamil
Nadu Electricity Board. The grievance of the petitioners is that they were not
absorbed in the Tamil Nadu Electricity Board as regular employees. The Tamil
Nadu Electricity Board issued proceedings in Per. B.P. (Chairman) No. 9, dated
09.01.2008 by constituting a Committee consisting of the following officers,
namely, Member (Accounts), Member (Distribution), Secretary, Chief Engineer/
Personnel, Senior Personnel Officer/Labour to look into the grievances of the
persons, who were not considered for absorption. In this regard, the petitioners
made representations, dated 20.05.2010, 18.05.2010 and 29.06.2008
respectively to consider their names for absorption by the committee in
accordance with Per. B.P. (Chairman) No. 9, dated 09.01.2008.

3. In the facts and circumstances of the case, it would be suffice to direct the
second respondent to forward the representations of the petitioners dated
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20.05.2010, 18.05.2010 and 29.06.2008 respectively to the Committee
constituted under the proceedings in Per. B.P. (Chairman) No. 9, dated
09.01.2008 for fresh enquiry, within a period of two weeks from the date of
receipt of a copy of this order. On receipt of the representations of the petitioners
by the Committee, the committee is directed to consider the same and pass
orders on merits and in accordance with law, within a period of eight weeks
thereafter.

4. With the above directions, these writ petitions are disposed of. No costs.
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